CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH: HYDERABAD,

0.AN0.915 of 1994,

Dated the 9th July, 1997,

BETWEEN 3

S.P.Govardhan,aged about 53 years,

Son of C.S. Perumal,' Assistant

Station Director, All India Radio}y ,
Rarnool, A.P. ««s Applicant

And

1. Director General,
All India Radio,’
Akashwani Bhavan,
New Delhi,

2o Government of India,
represented by its
Secretary, Ministry of
Information & Broadcasting, _
Maw Palhi - _ , -« Respvondents

Counsel for the Applicant := Mr. P.,B. Vijaya Kumar,

Counsel for the Respondents:~ Mr. N.R. Devaraj{Sr.c;G.s.Cf

CORAM
HON'BLE MR, R. RANGARAJAN,MEMBER (ADMINISTRATIVE)
HON'BLE MR, B.S,JAl PARAMESHWAR,MEMBER{JUDICIAL)

ORDER ( ORAL)®

(Per Hon, Mr., R. Rangarajan, Member(A) )

Heard Mr, V, Durga Rao for Shri P,R.Vijaya
Kumar for the.applicaﬁt and Mrf N.R;bevaraj, for the
respondents@
2% This 0.A. ls filed praying for a direction
to the respondents to promote the applicant as Station
Director with effect from the date on which his
immediate junior was promoted to that post with all

consequential and attendent benefits including

seniority’y
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37 . When this 0,A, was taken up for hearing,
order No.1/95-B(A) dated 3rd January,1995 ( this order
has been taken on record) was producedi'As per this
order, the applicant was promoted to the grade of |
Station Director (Ordinary Grade), All India Radio
and Doordarshan with effect from 9.1,1992 i,e. the
datéf on which his immediate junior took charge
of the post and posted as such at All India RadiofRaipur:
This order also indicates that the applicant will
be entitled for arrears of pay ard allowances
with effect from the date of promotion to the post
of Station Director (Ordinary Grade) in All India Radio/
Doordarshan, _

4: From the above order,it is evident that

the applicant has been promoted to the post of Station

Director on par with his immediate junior% But the

learned counsel for the applicant submits that one

U. Roshaiah is his immediate junior and that Shri

Roshaiah was promoted in the year 1585 and hence

the applicant should have been promoted from that daté@
To substantiate his case, he produced a list purported
to be a seniority list wherein the name of Shri 1
Roshaiah is shown below the applicant%‘We have perused
that list. which does not indicate that the said list
was issuéd as a seniority 1ist: Hence we cannot

give any direction basingbn that 1isﬁ? In viewa that
we have no-other alternative except to rely on the
order No.l/95-B(A) dated 3rd January,1995 and on that

basis it is to be held that the prayer of the applicant

has been fully complied with,
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5 If the applicant feels aggrieved by
the order No.l/95 dated 3rd January, 1995, he is
at liberty to file a fresh 0.A. for promotion

to the post on par with some other junior whom he
thinks is his real immediate juniors |

In view of the above, this O.A. is

o

.S,JAT PARAMESHWAR) ( R, RANGARAJAN )
MEMBER ( JUDICIAL) MEMBER (ADMINISTRATIVE)

G B R
Dated the 9th July,1997 | B e
\‘% Dictated in the Open Courty fors

disposed of as infructuousy

:
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